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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
WESTERN ZONE BENCH, PUNE
ORIGINAL APPLICATION 54 OF 2020

In the matter between;

Shashikant VithalKamble ... Applicant
Versus
M/s Nakshtra Eye Land &Ors. ... Respondents

AFFIDAVIT ON BEHALF OF THE RESPONDENT NO.5;

1, Makarand Nikam, aged 50 years, the Joint City Engineerof the Respondent No.5,
having oftice address at 2™ Floor, Main PCMC Building, Mumbai Pune Road,

Pimpri, Pune 411018, do hereby solemnly affirm and state as under;

1. I'am the Authorized Signatory of the Respondent No.5, having my address
as mentioned above and I am competent, authorized, and able to depose the
present Affidavit. 1 have perused and made myself conversant with the

* contents and record pertaining to the present Application and I am
otherwise, well aware of the facts and circumstances of the present case
from personal knowledge as also office records and thus, competent to
depose the same. I say that | am filing the present Affidavit in Reply for the
limited purpose of opposing the reliefs as sought for by the Applicant. |
crave leave to file a further detailed affidavit/additional affidavit along with

supporting documents if the circumstances so warrant.
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At the outset, 1 deny each and every averment made in the present
Application which is contrary to and/or inconsistent with that which is
stated in the present Affidavit and humbly submit that nothing contained in
the Memo of Application shall be deemed to have been admitted by or on
behalf of the Respondent No.5, merely for want of specific traverse. |
clarify and submit that the averments made herein are in the alternative and

without prejudice to one another.

At the further outset I state the role of the Respondent No.5 is limited in the
instant Application. The captioned Application has been filed alleging
various environmental violation with respect construction being carried out
by the Respondent No.1 at Gat No. 669, Plot No.A, Moshi Alandi, Alalndi
Road, Off Pune Nashik Highway, Pune- 412105 (“said project”) and the
role of the Respondent No.5 is that of being the Planning authority with

respect to the said project.

The Respondent No.5 shall now briefly state the relevant facts, which will

as such disentitle the Applicant from any reliefs;

4.1. The Respondent no.5 is a planning authority and regulates the

construction activity in the Pimpri Chinchwad Municipal
Corporation. Being a planning authority the Respondent No.5 is
bound by the Maharashtra Regional Town Planning Act 1966
(“MRTP Act”) and the prevailing Development Control

Regulations (“DCR”). The Respondent states that permissions have




been granted for carrying out construction of the said project as per

the prevailing MRTP and the DCR.

The Respondent No.5 being the planning authority has granted the

following permissions;

On 7" February 2011 the Respondent No.5 granted Building
Permission with respect to the said project. The Respondent No.5
craves leave to refer and rely on the said document as and when
produced. On 31* August 2012 the Respondent No.5 granted First
Revision Permission with respect to the said project. The
Respondent No.5 craves leave to refer and rely on the said
document as and when produced. Further on 8™ February 2016 the
Respondent No.5 granted first IOD sanction with respect to the said
project. The Respondent No.5 craves leave to refer and rely on the

said document as and when produced.

On 29" October 2018 the Respondent No.5 granted second 10D
sanction with respect to the said project. The Respondent No.5

craves leave to refer and rely on the said document as and when

produced.

On 25" August 2020 the Respondent No.5 granted Part Completion
Certificate for Building C and G and on 8" October 2020 for

Building H and I with respect to the said project. The Respondent
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4.3.

No.5 craves leave to refer and rely on the said documents as and

when produced.

The Respondent no.5 further states that being a planning authority

the Respondent No.5 has taken all actions as mandated by law with

respect to environmental violations relating to the said project;

4.3.1.

43.2.

4.3.3.

In or around the year 2014, the Respondent No.5, through the
62" meeting of the Environmental Department and 2™ meeting
of the SEAC-III, learnt about the violations being carried out
with respect to the said project. In furtherance thereof, on 17"
June 2014the Respondent No.5 took cognizance of the same and
directed the project proponent to obtain Environment Clearance
(“EC”). Hereto annexed and marked as Exhibit “A”is a copy of
the letter dated 17 June 2014, issued by the Respondent No.5 to

the project proponent directing to obtain EC.

On 8" December 201?, the Respondent No.5 received a copy of
letter from the Hoﬁ’t?lé Chief Secretary, the letter directed the
Respondent No. 1 to stop the construction work till EC is
obtained. Hereto annexed and marked as Exhibit “B”is a copy
of the letter dated 8" December 2014, issued by the Chief

Secretary to the Respondent No.5.

On 22™ January 2015, in pursuance of the aforesaid letter 8"
December 2014, the Respondent No.5, issued a letter to the

project proponent of the said project directing them to stop’




4.3.4.

4.3.5.

4.3.6.

construction with respect to the said project.Hereto annexed and
marked as Exhibit “C”is a copy of the letter dated 22" January
2015, issued by the Respondent No.5 to the project proponent

directing them to stop work of the said project.

As per the records available with the Respondent No.5 no
construction activity was carried from the year 2015 until the

year 2019.

On 31" December 2019, the project proponent has gotten
Environment Clearance for the said project. It appears that the
Project proponent has applied for the grant of EC under the
amnesty scheme and the environmental authorities, after duly
studying and following all the steps as per the scheme, have
been pleased to grant Environment Clearance to the said project.
It is worth noting that the environment department has also
calculated the amount to be recovered from the project
proponent for revising the environmental damage done by the
project proponent and has imposed a Bank Guarantee of about
2.31 crores on the project proponent.Hereto annexed and marked
as Exhibit “D”is a copy of the Environment Clearance dated

13" December 2019.

On 30/12/2020 and 29/05/2020 the project proponent has further
obtained Consent To Operate And Consent To Establish

respectively with respect to the said project. Hereto annexed and




3.

marked as Exhibit “E” and Exhibit “F”is a copy of the Consent

To Operate And Consent To Establish.

4.3.7. It is further pertinent to note that on 18/12/2020, the Respondent
No.5 carried out a site visit wherein it was noted that there are
no borewell found on the site. The Respondent No.5 further
noted that the Project proponent has provided for Sewage

Treatment Plant with MBBR technology for the said project.

4.3.8. Therefore, the Respondent No.5 states the Respondent No.5
being the planning authority has ensured that the Project
proponent has carried out construction as per the MRTP Act and
the applicable DCR.

In light of the facts stated above, the Respondent No.5 states that as on date
there is no violation with respect to the said project at the behest of the
Respondent No.5 in its capacity of being the Planning authority. In any
event, the Respondent No.5 has at all timesabided by the extant law and has
committed no violation of any nature with respect to the said project. Thus,

the Respondent No.5 states that the Original Application as filed is baseless

and deserves to be dismissed.

Before me,

Respondent No.5

Joint City Engineer
ALE Building Permidsion Dept.
SANTTumRAMMrp PCNC. Pimpr, Pune-16.
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Pimpari Chinchwad Municipal Corporation,
Pimpri, Pune — 411018.
Building Permission Department,
No.BP/Moshi/355/2014
Date: 17/06/2014
To,
L. M/s. Alora Built Pvt. Ltd.
Through Bhimji Bhivji Bhanushali & Ors.
Moshi.
2. Shri. Vikas Achalkar (L. Arch.),
1221, B/1, Ranglar Paranjape Road,
F. C. Road, Pune-04.
Subject: Regarding violation of environment laws..
Reference: Building Permission No. BP/Moshi/Layout
/28/2012 dated 31/08/2012.
Sir,
The permission for construction on Gat No.669 pai. Situated at
village Moshi has been granted to you vide above referred letter. However,
during the approval phase of the environment department, it has been

observed that you have violated the rules of the environment department as

per the 62™ meeting and the second SEAC-III meeting.

However, appropriate action should be taken in this regard and No
Objection Certificate from the Environment Department should be obtained
and submitted, otherwise action will be taken against you as per the rules.

Sd/-
Deputy City Engineer,
Building Permission Department,
Pimpri Chinchwad Municipal Corporation,
Pimpri, Pune — 411018,
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. By Speed Post/ RPAD / Hand Delivery
To,
Ms. Ellora Buildwell Pvt. Ltd.

Ellora Fiesta, Plot No. 8, Sector— 11,
Opposite Juinagar,

Navi Mumbai.
L e

Sub. :- Direction under section 5 of the Environment (Protection) Act, 198(_)‘; ‘
r.w. Environment Impact Assessment Notification dtd. 14.9.2006 § e

———
-

Ref. :- 1. Proposed Directions issued vide letter dtd. 9.1.2014.
: 2. Your reply dtd. 14.10.2014.
3. Personal hearing extended to you on 17.11.2014.

WHEREAS, the State Level Expert Appraisal Committee (SEAC) in its 2™ meeting held on 14"
December, 2013, observed that you have violated the provisions of the Environment (Protection) Act, 1986 read
with EIA Notification, 2006. '

AND WHEREAS, this office had issued Proposed Directions to you vide letter at reference one above, for
carrying out construction of proposed Nakshtra I Land 669 at village Moshi Alandi, Tal. Haveli Pune at site
without obtaining prior EC.

AND WHEREAS, you have submitted your reply dtd. 14.10.2014 and the additional information
submitted during the course of personal hearing, stating that :-

1) The first plan was sanctioned by the Pimpri Chinchwad Municipal Corporation on 7.2.2011 for

proposed total BUA of 11817.63 m2.
2) You have applied for EC on 12.12.2011 for proposed total BUA of 122067.34 m2.

3) You have amended the plans on 31.8.2012 for proposed total BUA of 39189.38 m2.
4) You have constructed total BUA of 34126.05 m2 at site.

AND WHEREAS, a personal hearing was extended to you on 17.11.2014 at 2.30 p.m., before the

Additional Chief Secretary, Environment Department. During the course of personal hearing it has been observed
that you have applied for EC on 12.12.2011 for proposed total BUA of 122067.34 m2 and thereafter amended the

plan on 31.8.2012 for proposed total BUA of 39189.38 m2. AND WHEREAS, you have carried out construction
of total BUA admeasuring 34126.05 m2 at site, without obtaining prior EC, which is violation of the provisions of

/

the EIA Notification 2006. .

NOW THEREFORE, in view of the above violations of the Environment (Protection) Act, 1986 r.w. EIA
Notification dtd. 14.9.2006, you are hereby directed to stop the construction work till you obtain Environmental
Clearance from the Competent Authority. You are also directed to submit a Board Resolution to comply with Para.

S (i) of the Office Memorandum, issued by the M.o.E.F., G.o.I. dtd. 12.12.2012.
(Medha Gazgil)

Addl. Chief Secretary,
Environment Department
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(1) Member Secretary, Maharashtra Pollution Control Board, Kalpataru Point, 3-4" Floor, Opp. Cine Planet,
Sion Circle, Mumbai — 400022 :- He is instructed to direct the concerned Regional Officer of the
Maharashtra Pollution Control Board who has been authorized under section 19 (a) of the Environment
(Protection) Act, 1986, to file the case for the offence committed by M/ s Ellora Buildwell Pvt. Ltd., under
section 15 of the Environment (P) Act, 1986 r.w. EIA Notification dtd. 14.9.2006 before the appropriate

court of law, so as to comply with the Office Memorandum issued by the M.o.EF., G.ol No. -
1101313112006-1A. II(1) dtd. 12.12.2012

(2 City Engineer, Pimpri Chinchwad Municipal Corporation, Pimpri — 411 018:- He is directed not to issue
.

further permissions / approvals for said project till the Competent Authority grants Environment Clearance
to s Ellora Buildwell Pvt. Ltd. |

(3) Member Secretary, SEAC — III :- for information and further follow up
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Pimpri Chinchwad Municipal Corporation
Pimpri - 18.
Building Permission Department

Outward No. BP/Moshi/552 /2015
Date:-22/01/2015

M/s. Ellora Buildwell PVT. Ltd.
Ellora Fiesta, Plot no.8, Sector -11,
Opposite Juinagar, Navi Mumbai.

Sub:- Direction under section 5 of the Environment (Protection) Act,
1986 r.w. Environment Impact Assessment Notification
dtd. - 14/9/2006.

Ref:: Hon. Addl. Chief Secretary letter no. SEAC-2011/CR-825/TC-Il,
" Dtd - 08/12/2014.
2/-,
With reference to above cited subject you are here by instructed to stop work
immediately till the competent Authority grants Environment Clearance The copy of the
reference letter is herewith Attached for your necessary actions.

Zl‘ﬂ/‘neer
Buildj ermission Department

Pimpri Ghinchwad Municipal Corporation
D\URW M=t &

Copy To -
1) Architect Shri. Vikas Achalkar

2/- To take necessary Action & Stop work till the competent Authority grants
Environment Clearance.

o
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STATE LEVEL ENVIRONMENT IMPACT ASSESSMENT AUTHORITY

Environment department,
Room No. 217, 2nd floor,
Mantralaya, Annexe,
Mumbai- 400 032.
Date:December 31, 2019

To.

Mr. Mukesh Patel Ellora Buildwell Pvt. Ltd. (Owner) Ellora Home Makers Pvt. Ltd. (Developer) Ellora Fiesta,
Plot No. 8, Sector-11, Opposite Juinagar, Navi Mumbai

at. (at No. 669, Plot A Moshi Alandi Road, Off. Pune Nashik Highway, Pune- 412105

Subject: Fnvironment Clearance for proposed residential & commercial project “Nakshatra I Land”, at Gat No. 669,
© Plot A, Moshi Alandi Road, Off. Pune Nashik Highway, Pune- 412105, by M/s. Ellora Buildwell Pvt. Ltd.
Sl

s D reterence Lo your communication on the above mentioned subject. The proposal was considered as per the EIA
Natifcation - 2006, by the Stale Level Expert Appraisal Commitiee-[11, Maharashtra in its 95th meeting and recommend
e progect for prior evironmental clearance lo SEIAA. Information submitted by you has been considered by State Level
Fnvitonment Impacl Assessment Authority in its 181st meelings.

2. 11 15 noted thal the proposal is considered by SEAC-IIT under screening category 8 (a) B2 as per EIA Notification 2006.
Brief Information of the preject submitted by you is as below :- '

1.Name of Projecl o “Nakshatra I Land"
2.Type of institution . Private
; i . T Mukesh Patel Ellora Buildwell Pvt. Ltd. (OQwner) Ellora Home Makers Pvt. Lid. (Developer)
3.Name of Project Proponent Ellora Fiesta, Plot No. 8, Sector-11, Opposite Juinagar, Navi Mumbai
4.Name of Consultant Goldfinch Engineering System Private Limited
5.Type of project Residential & Commercial Development

6.New project/expansion in existing )
project/modernization/diversification New Project
in existing project

7.1f rxpansion/di\?ersifilcatlon,
whether environmental clearance . .
has been obtained for existing Not applicable
project

8.Location of the project Gat No. 669, Plot A Moshi Alandi Road, Off. Pune Nashik-Highway, Pune- 412105

9. Taluka Haveli
10.Village Moshi
] s Ellora Buildwell Pvt. Ltd. Ellora Home Makers Put. Ltd. Ellora Fiesta, Plot No. 8, Sector-11,
Correspondence Name: Opposite Juinagar, Navi Mumbai
Room Number: Plot Nn. 8, Sector-11
Floor:
Building Name: Ellora Fiesta
Road/Streel. Name:
Locality: Opposite Jumagar
City: Mumbai
Muﬁlr'f;‘li‘f; ;’l’hgg?r%?ﬁo“ / Pimpri Chinchwad Municipal corporation

B.P. ENV. MOSHI 05.2018 DT.29.10.2018

12.10D/I0A/Concession/Plan TOD/I0A/Concession/Plan Approval Number: B.P. ENV. MOSHI 05.2018 DT.29.10.2018

Approval Number -
Approved Built-up Area: 118314.69

13.Note on the initiated work (If We have constructed total built up area of 34,126.05 m2 Court order dated 23.05.2018 received
applicable) against Criminal court case no 241/2015

14.L01 / NOC { 10D from MHADA/
Other approvals (If applicable) BMHADA

15.Total Plot Area (sq. m.) 46,614.00 m2
16.Deductions 13553.35 sq.mt.
/’:/_, .
SEIAA Meeting No: 181 Meeting Date: November 15, 2019 ( __52/-"-' :
SFIAA-STATEMENT-0000001575 ) :
SEIAA-MINUTES-0000002752 Shri. Anil Diggikar (Member Secretary
SEIAA-EC-0000002220 Page 1 of 12 || SEIAA)
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17.Net Plot area 33060.65 sq.mt.

FSI area (sq. m.): 59,333.10 sq.mt,
L?,,‘,?%‘spf)"p“sed Built-up Area (FSI & Non FSI area (sq. m.): 58,981.59 sq.mt.

Tolal BUA area (s¢. m,): 118314.69

Approved FSI area (sq. m.): 59,333.10 sq.mt.

18 (b).Approved Built up area as per
DCR PP P P

Approved Non FSI area (sq. m.): 58,961 .59 sq.mt.

Date of Approval: 29-10-2018

19.Total ground coverage (m2) 11055.66 sq.mt.

20.Ground-coverage Percentage (%)
(Nolt(t;:)Percentage of plot not open 33.44 %
tos

21.Estimated cost of the project 1310000000

SFIAA Meeting No: 181 Meeting Date: November 15, 2019 (
SEIAA-STATEMENT-0000001575 )
SETAA-MINUTES-0000002752

SEJAA-EC-0000002220 Page 20f12

Shri. Anil Diggikar (Member Secretary |*

SEIAA)




SEIAA Meeting
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SEIAA-EC-0000002220

g Date: November 15, 2019 (
L-L‘-\-STATEMENT-UO()U()OJ575 )

/

SEIAA)

Page 3 of 12

=

Shri. Anil Diggikar (Member Secretary

- 22.Production Details
Numboer Product Existing (MT/M) Proposed (MT/M) Total (MT/M)
| ! \
Nab applicable Not appheable _ Not applicable Not applicable
23.Total Water Requirement

Source of waler PCMC
Fresh water (CMD): |466.7!
Recycled water -
Flushing (CMD): | 29°
Recycled water - 55
Gardening (CMD): |°
Swimming pool 20
make up (Cum): :

Dry season: Total Water
Requirement (CMD) |779.21
Fire fighting -
Underground water |550
tank(CMD):
Fire fighting -
Overhead water 20 KLD / building
tank(CMD):
Fxcess treated water | 339.49
Source of water PCMC
Fresh water (CMD): |466.71
Recycled water - 2555 ’
Flyshing (CMD): 294,49
Recycled water -
Gardening (CMD):
Swimming pool }
make up (Cum):

Wel season: Total Water
Requirement (CMD) | 722.21
Fire fighting -
Underground water |550
tank(CMD):
Fire fighting - o
Overhead water 20 KLD / building
tank(CMD):
Excess treated water 394.49
Dimension of Swimining Pool : Main dpool: 19.40 mt. x 6.4 mt. with 1.20 mt. n depth & Kids pool:
3.80 mt. x 3.80 nt. with 0.60K1&t). il]lB%p&D

tails of Swimmin Total Water Requirement in ) :

Sgﬁ?‘(lsf';ny) ' ¢ Water requirement for make up in KLD : 2.00KLD
Capital Cost : 4(0.60 Lacs
O & M cost : 2.33 Lacs/yr ]

I



24.Details of Total water consumed

Particula

s Consumption (CMD) Loss (CMD) Effluent (CMD)
Water
Requi{e Existing Proposed | Total Existing Proposed | Total |  Existing | Proposed | Tolal
men
Fresh
l.e(“l‘{f‘itrfme Not applicable | 466.71 |466.71| Notapplicable | 46.67 [46.67 | Notapplicable| 420 | 420
nt
Domestic | Not applicable | 255.5 | 255.5 | Not applicable 0 0 255.5 |25%.5
Gardening NA 55 55 NA 55 55 NA 0 0

Level of the Ground
water table:

Size and no of RWH
tank(s) and NA
Quantity:

Location of the RWH NA
tank(s):

5.5 Mtr. to 7.1 Mtrs. BGL

Quantity of recharge | |-

. its:

%IS.Raui.Water ‘S’;ze Fp—— e
arvestin of recharge pits

(RWH) g : Ix3x4 mt

Budgetary allocation
(Capital cost) : Rs. 45 Lacs

Budgetary allocation :
(0 & M cost) : Rs.0.90 Lacs per

Domestic Capacity (Lit) -687.41 Cum (Resi. & Comm.),15.60

: Cum(Amenity),
Details of UGT tanks | Eyshing UG Tank Capacity (Lit) - 446.18 Cum (Resi. & Comm.), 19.58
y: Cum (Amenity),

Fire Fighting Capacity (Lit) : 550.00 Cum

Natural water

drainage pattern: As per contour plan

26.Storm water Quantity of storm

drainage waters 24 m3/min
Size of SWD: 900 mm pipe
Sewa:lj)e generation |628.85 KLD (Residential & commeraial huilding), 21 11 KED cvnicinn,
in KLD: building)
STP technology: MBBR
Capatity of STF STP 1 - 640 KLD,STP 2 - 25 KLD
%\7'81? wd ? and Location & area of 4
aste wdler the STP: As per drawing
Budgetary allocation _ . g X
(Capital cost): STP 1 -90.00lacs & STP 2 - 11.00 lacs
Budgetary allocation 1 o e
(0 &M cost): STP 1 - 14.61 lacs/yr& STP 2 - 6.6b lacs/v
SEIAA Meeting No: 181 Meeting Date: November 15, 2019 ( P e
SEIAA-STATEMENT-0000001575 ) <
SEIAA-MINUTES-0000002752 Shri. Anil Diggikar (Member Secretary
SEIAA-EC-0000002220 Page 4 of 12 || SEIAA)




28.Solid waste Management

Waste generalion in
the Pre Construction
and Construction
phase:

Waste generalion:

Tolal excavation - 19347.405 cuin

Disposal of Lhe
consliuclion waste
debris:

Top soil - 8844.528 cum use for gardening, Murrum - 10502.877 cum
use for filling in plinth& road

Waste generation
in the operation
Phase:

Dry wasle:

(Res. + Comm.) 727.35 kg,(Amenity) 39.15 kg = (Total) 766.50 kg

Wet wasle:

(Res. + Comm.) 1697.15 kg, (Amenity) 91.35 kg = (Total) 1788.50 kg

Hazardous waste:

NA

Biomedical waste (If
applicable):

NA

STP Sludge (Dry
sludge):

50.175 kg/day

Others if any:

Mode of Disposal
of waste:

Dry waste:

Dry waste will be sent for recycling to SWACH

Wet waste:

Wet waste will be converting to composting for by OWC

Hazardous waste:

NA

Biomedical waste (If
applicable):

NA

STP Sludge (Dry
sludge):

STP sludge sent to SWM site for converting in to compost

Others if any:

Area_
requirement:

Location(s):

Res. & Comm.OWC Near Building H, Amenity OWC Near Amenity
Building

Area for the storage
of waste & other
material:

(Res. + Comni.) 128.51 m2, (Amenity) 10.53 m2, (Total) 139.04 m2

Area for machinery:

iRes. + Comn.) 44.92 m2, (Amenity) 4.42 m2, (Total) 49.34 m2

Budgetary allocation
(Capital cost and
O&M cosl):

Capital cost:

ifes. + Comm.) 34.03 Lacs+ (Amenity) 9.48 Lacs = 43.51 Lacs

0 & M cost:

(Res. + Comm.) 5.26 Lacs/yr + (Amenity) 2.34 Lacs/yr = 7.60 Lacs/yr

SFIAA Meeting No: 181 Meeting Date: November 15, 2019 (
SEIAA-STATEMENT-0000001575 )
SEIAA-MINUTES-0000002752

SEIAA-EC-0000002220

Page 5 of 12 || SEIAA)

Shri. Anil Diggikar (Member Secretary
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29.Effluent Charecterestics

Serial : Inlet Effluent Outlet Effluent Effluent discharge
Number Parameters Unit . Charecterestics Charecterestics standards (MPCB)
1 Not applicable applﬁg;ble Not applicable Not applicable Not applicable
J(f\énb,?gl)lt of effluent generation Not applicahle
Capacity of the ETP: Not applicable
Amount of treated effluent ;
recycled : Not applicahle
Amount of water send to the CETP: | Not applicable
Membership of CETP (if require): | Not applicable
Note on ETP technology to be used | Not applicahle
Disposal of the ETP sludge Not applicable

SEIAA Meeting No: 181 Meeting Date: November 15, 2019 (
SEIAA-STATEMENT-0000001575 )
SETAA-MINUTES-0000002752

SEIAA-EC-0000002220 Page 6 of 12

Shri. Anil Diggikar (Member Secrelary
SEIAA)

95



30.Hazardous Waste Details

Power
requirement:

supply :

NSL::::I?(IH Description Cat uoM Existing | Proposed [ Total Method of Disposal
i Not Not Not Not Not ;
) Not applicable applicable | applicable | applicable | applicable | applicable Not applicable
31.Stacks emission Details
Serial s g Fuel Used with from plarna Temp. of Exhaust
Number Seclion & unils Quanlity Stack No. ground dla(xll;:;ter Gases
level (m)
! 200 43 Lit/hr 2 6.82 [162.5mm 50
620 13.7 Lit/hr 1 5.58 62.5mm 50
32.Details of Fuel to be used
N&:ﬁ:ﬁér Type of Fuel Existing Proposed Total
1 Diesel Not applicable Diesel Diesel
Source of Fuel Diesel - Authorised vendor
Mode of Transportation of fuel to site by road
33.Enerqy
Source of power MSEDCL

During Construction
Phase: (Demand
Load)

30 KW

D@ set as Power
back-up durin
construction phase

40 KVA

During Operation
hase (Connected
oad):

h526.18 KVA

During Operation
phase (Demand
load):

3626.06 KVA

Transformer:

22KV /630 KVA - 6 Nos.& 22KV /315 KVA - 1 No

DG set as Power
back-up during
operation phase:

62.5 KVA - 1 No., 140 KVA - 1 No.&200 KVA - 1 No.

Fuel used: Diesel

Details of high
tension line passing |
through the plot if )
any:

34.Energy saving by non-conventional method:

Energy saving by non-conventional method: . ]
I By LED hghts in common area ( parking, lobby, staircase, landscape light & etc) - 163.67 KWH per day
2 Energy Saving by Solar Hot Water System - 3573.75 KWH per day
3 Solar Power System - 23494.24 KWH per day

36.Detail calculations & % of saving:

Serial

Nomber Energy Conservation Measures Saving %
Annual savings in KWH for solar power, hot water &
! led lighting details IS
, Total annual savings in KWH for solar power & solar
. hot water details 14.73%
37.Details of pollution control Systems
Source Exisling pollulion control system Proposed to be installed
Sewage Nol applicable STp
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Soli .
Wg?&e Not applicable oOWe
Budgetary allocation | Capital cost: 208.30 Lacs
(Capital cost and
O&M cost): 0 & M cost: 6.57 Lacs/yr

38.Environmental Management plan Budgetary Allocation

a) Construction phase (with Break-up):

Nﬁlﬁ‘ér Attributes Parameter Total Cost per annum (Rs. In Lacs)
1 Water Dust Suppression 1.8
Site Sanitation, Health . .
2 Check Up & Safety Health & Safety 2.0
3 Elﬁggﬁgﬂga‘] Air, Water, Noise Soil 0.36
Disinfection Disinfection 0.6
-5 Health Check up Health Check up 2.4

b) Operation Phase (with Break-up):

Serial Capital cost Rs. In

Operational and Maintenance

Number Component Description Lacs cost (Rs. in Lacs/yr)
Sewage Treatment Sewage Treatment | = § 36 = 21.27
1 Plant Ak 90 +11 = 101 14.61 + 6.66 = 21.2
2 Rain Water Harvesting | Rain Water Harvesting 45 0.90
Solid Waste Solid Waste = G
3 Management Management 43.51 &0
Green Belt Green Belt - 95
4 Development Development 165.00 25.00
= Energy Use (Solar Energy Use (Solar i -
N water heating ) water heating ) =440 6.
Environmental : MoEFCC approved e
6 Monitoring EMP costing laboratory 0.125
7 Basement Ventilation | Basement Ventilation 20 |
39.Storage of chemicals (inﬂa{nable explosive/hazardous/toxic
substances
Maximum
Quauftity
T . Storage Sw(;'a e Consumplion | g0, co of Means of
Description Status Location C?I{J%}:}rty at an% / !\'1?‘111_} in Supply | transportation
point of :
time in
MT
; Not ; Not Not Nol v .
Not applicable applicable Not applicable applicable | applicable Nat applicable applicable Not applicable
40.Any Other Information
No Information Available
SEIAA Meeting No: 181 Meeting Date: November 15, 2019 ( N
SEIAA-STATEMENT-0000001575 ) <
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CRZ/ RRZ clearance

obtain, if any: No

Distance from
Protected Areas /
Critically Polluted o .
areas | Eco-sensitive [ NO1¢ within 10 Km
areas/ inter-Slate
houndaries

Category as per
schedule of EIA 8 (a) B2

Notification sheet

Court cases pending

if any Do
Other Relevant

| Informations
Have you previously
submitted No

Application online
on MOEF Website.

Date of online
submission

3. The proposal has been considered by SEIAA in it
clearance Lo the said project under the provisions o

s 181st meeting & decided to accord environmental
f Environment Impact Assessment Notification, 2006

subject to implementation of the following terms and conditions:

Specilic Condilions:

The committee noted that Cost of remediation plan and natural & community resource augmentation plan as
per revised approach paper is estimated as Rs. 2.31 Cr. The Committee also noted that the amount of CER as
per MoEF& CC circular dated 1/05/2018 is Rs. 1.96 Cr which is less than the remediation / augmentation
plan. Therefore committee decided to obtain Bank Guarantge of Rs 2.31 Cr for the project completion period.

il

PP to submit a bank guarantee of Rs. 2.31 Cr to Maharashtra Pollution Control Board towards effective
implementation of the EMP comprising remediation plan and Natural and Community Resource

augmentation Plan.

1

PP to submit CER as applicable as per MOEF & CC circular dated 1.5.2018 in consultation with Municipal

Corporation.

1AY

PP Shall comply with Standard EC conditions mentioned in the Office Memorandum issued by MoEF & cC

vide F.N0.22-34/2018-IA.111 dt.04.01.2018.

General Conditions:

E-waste shall bedisposed through Authorized vendor as per E-waste (Management and Handling) Rules,
2016.

The Ocoupancy Certficate shall be issued by the Local Planning Authority to the project only after ensurin?
<ustamed availability of drinking water, connectivity of sewer line to the project site and proper disposal o
Crented waler as per environmental norms.

(s environmental clearence s 1ssued subject to obtaining NOC from Forestry & Wild life angle including
ittee of Lhe National Board for Wild life as if applicable & tI{is environment

clearance from the standing comm
lics that Forestry & Wild life clearance granted to the project which will

clearance does nol necessarily imp
e considered separately on merit.

PP hhas Lo ahide hy the conditions stipulated by SEAC& SETAA.

The height, Construction built up area of pro osed construction shall be in accordance with the existing
FSI/FAR norms of the urban local bodal & it should ensure the same along with survey number before
approving layout plan & before accor ing commencement certificate to proposed work. Plan appraving
authority should also ensure the zoning permissibility for the proposed project as per the approved

development plan of the area.

Vi

If applicable Consent for Establishment" shall be obtained from Maharashtra Pollution Control Board under
Air and Water Act and a copy shall be submitted to the Environment department before start of any

construction work at the site.

VIl

All required sanitary and hygienic measures should be in place hefore starting construction activities and to
be maintained throughout ihe construction phase.

Vil

Adequate drinking water and sanitary facilities should be provided for construction workers at the site.
Provision should be made for mobile toilets. The safe disposal of wastewater and solid wastes generated

during the construction phase should be ensured.

The solid waste Eennrated should be pmperlY collected and segregated. dry/inert solid waste should be
disposed off to the approved sites for Jand filling after recovering recyclable material.

Disposal of muck during construction ghase should not create any adverse effect on the neighboring
communities and he disposed taking the necessary precautions for general safety and health aspects of

people, only in approved sites with the approval of competent authority.

Arrangement shall he made thal waste water and storm water do not get mixed.

All the topsoil excavated during construction activities should be stored for use in horticulture / landscape
development within the project site.

S IAA Meeling No: 181 Meeting Date: November 15, 2019 ( <
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X1

Additional soll for leveling of the proposed site shall he generated within the sites (Lo the extent possibler s
that natural drainage system of Lhe area is protected and improved

X1V

Green Belt Development shall be carried out considering CPCH guidelines including selection of plant
species and in consultalion with the local DFO/ Agriculture Dept

XV

Soil and ground water samples will be tested to ascertam that theve is no threat to ground water guality by
leachiny of heavy metals and other toxic contaminanls.

XVI

Construction spoils, including bituminous material and other hazardous materials must nol be allowed Lo
contaminate watercourses and the dumpsites for such material must he secured so that they should not

leach into the ground water.

Xvil

Any hazardous waste generated during construction phase should be disposed off as per apphicable rules and
norms with necessary approvals of the Maharashtra Pollution Control Board.

Xvil

The diesel generator sets to he used during construction phase should he low sulphur diesel type and should
conform to Environments (Protection) Rules prescribed for air and noise emission standards.

XIX

The diesel required for ogerating DG sets shall be stored in underground tanks and if requued, clearance
from concern authority shall be taken.

XX

Vehicles hired for bringing construction material to the site should be in good condition and should have a
pollution check certificate and should conform to applicable air and noise emission standards and should he
aperated only during non-peak hours.

Ambient noise levels should conform to residential standards hoth during day and night. Incremental
pollution loads on the ambient air and noise quality should be closely monitored during construction phase.
Adequate measures should be made to reduce ambient air and noise level during construction phase, so as lu
conform to the stipulated standards by CPCB/MPCB.

XXII

isions of Fly Ash Notification

Fly ash should be used as huilding material w1 the consLruction as per the prov
applicable only it the

of September 1999 and amended as on 27th August, 2003. (The abave condition is

praject site is located within the 100Km of Thermal Power Stalions)

XXII1

Ready mixed concrete must be used in building construction.

XX1V

Storm water control and its re-use as per CGWB and BLS standards for various apphcations

Water demand during construction should he reduced by use of pre-mixed concrets, curing agents aud othe
best practices referred.

'E\hehgl'ound water level and its quality should be monitored regularly in consullation with Ground Water
Authority.

XXVII

The installation of the Sewage Treatment Plant (STP) should he certified by an independent expert and a
report in this regard should he submitted to the MPCB and Environment department hbefore the project s
commissioned for operation. Discharge of this unused treated affluent, if any should be discharge in the
sewer line. Treated effluent emanating from STP shall be recycled/refused to the maximum extent pussible.
Discharge of this unused treated affluent, if any should be discharge in the sewer line. Treatment ot 100%
gray water by decentralized treatment should be done. Necessary measures should he made to mitigate the

odour problem from STP.

XXV

Permission to draw ground water and construction of basement if any shall be obtained [rom the competent
Authority prior to construction/operation of the project.

XXIX

Separation of gray and black water should be done by the use of dual plumbing line for separation of yray
and black water. .

XXX

Fixtures for showers, toilet flushing and drinking shouid be of low flow either by use of aerators nr pressure
reducing devices or sensor hased control. .

Use of glass may be reduced up to 40% to reduce the electricity consiumption and Inad on aiv cenditioning. i
necessary, use high quality double glass with special reflective coating in windows.

XXXII

Roof should meet prescriptive re%tlnreme;lt as per Energy Conservation Building Code by using appropriale
thermal insulation material to fulfill requirement.

XXXIII

conservation measures like installation of CFLs /TFLs for the lighting the areas outside the building
art of the project design and should be in place hefore project commissioning. Use CFLs
disposed offfsent for recycling as per the prevailing

Ene
should be integral p
and TFLs should be properly collected an
guidelin
to the ex ] eet
proponent should install, after checking feasibility,

source of energy.

tent possible like installing solar street lights, cummon solar water heaters system: Praject
solat plus hybrid non-conventional energy source i

es/rules of the regulatory authority to avoid mercury rontammation, Use of solar panels may he done

XXXIV

Diesel power generating sets proposed as source of backup power for elevalors and common anca
illumination during operation phase should he of enclosed 1y pe and conform w rules piade under i
Environment (Protection) Act, 1986. The height of stack of DG sets should b cquid o the leght necded (o
the combined capacity of all proposed DG sets. Use low sulphur diesel. The location o the DG sets iy be
decided with in consultation with Maharashtra Pollution Control foard

d to ensure that it does not exceed the prescribed siandards During ghthme

Noise should be controlle
the permissible levels 1o comply

noise levels measured at the houndary of the building shall be restricted to
with the prevalent regulations.

Traffic congestion near the entry and exit points from Lhe roads adjoining the proposcd project site st e
avoided. Parking should be fully internalized and no public space s hould he utilized.

XXXVII

Opaque wall should meet prescriptive requirement as per Energy Conservation Building Code which s
roposed to be mandatory for all air-conditioned spaces while it 15 aspiranon for non-air=condinoned spac
by use of appropriate thermal insulation material to fullill requuement.

XXXVIIT

The building should have adequate distance hetween them to allow movement of fresh air end passage of

natural light, air and ventilation.
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Regular supervision of the ahove and other measures for monitoring should be in place all through the

;\'x:m‘ construclion phase, so as to avoid disturbance to the surroundings.
! Under the provisions of Environment (Protection) Act, 1986, lagal action ghall be initiated against the project
XL plr()pununl [ i was found thal, construction of the project has heen started without obtaining environmental
clearance,

Six monthly monitaring reports should he submitted to the Regional office MoEF, Bhopal with copy to this

XL department and MPCB.

Project proponent shall ensure completion of STP, MSW disposal facility, green belt development prior to
occupation of the buildings. As agreed during the SEIAA meeting, PP to explore possibility of utilizing excess

XL treated water in the adjacent area for gardening before discharging it into sewer line No physical occupation

or allotment will be given unless all abave said environmenta) infrastructure is installed and made functional
including water requirement in Para 2. Prior certification from appropriate authority shall be obtained.

Woet garbage should be treated by Organic Waste Converter and treated waste (manure) should be utilized in
XL the uxlsLjn? premises for gardening. : / ill be disposed outside the premises. Local
authority should ensure this.

Local hody should ensure that no occupation certification

is issued prior to operation of STP/MSW site etc.

IV
XLI wilh due permission of MPCB.
XLV i\\lfomplelr" <ol of all the documenls submitted to Department should be forwarded to the Local authority and
"CB.
X1V |[1)1 the case of any change(s) in the scope of the project, the project would require a fresh appraisal by this
) eparlment.
NRGI] \ separale environment management cell with qualified staff shall be set up for implementation of the
stipulated environmental safequards.
ion measures/EMP along with

Separate funds shall be allocated for implementation of environmental protect
he project cost. The funds earmarked for the

IV em-wise breaks-up. These cost shall be included as part of t ; :
environment prolection measures shall not be diverted for other purposes and year-wise expenditure should

reported to the MPCB & this department.

The project management shall advertise at least in two local news in |
around the project, one of which shall be in the Marathi language of the local concerned within seven days of
issue of this letter, informing Lhat the project has been accorde environmental clearance and copies of
clearance letter are available with the Maharashtra Pollution Control Board and may also be seen at Website
at http://ec.maharashtra.gov.in. .

Project management should submit half yearly compliance reports in respect of the stipulated prior
L environment clearance terms and conditions in hard & soft copies to the MPCB & this department, on 1st

June'& 1st December of each calendar year.
A copy of the clearance letter shall be sent by proponent to the concerned Municipal Corporation and the
were received while processing the

local NGO, if any, from whom sug estions/representations, if any,
proposal. The clearance letler shall also be put on the website of the Company by the proponent.

The proponent shall upioad the status of compliance of the stipulated EC conditions, includin? results of
iodically. It shall simultaneously be sent to the

monitored data on their website and shall update the same perio

LI Reg:onal Office of MoEF, the respective Zonal Office of CPCB and the SPCB. The criteria pollutant levels
: namely; SPM, RSPM. 502, NOx (ambient levels as well as stack emissions) or critical sector parameters,
indicated for the project shall he monitored and displayed at a convenient location near the main gate of the
company in the public domain.
The project proponent shall also submit six monthly reports on the status of compliance of the stipulated EC
conditions including results of monitored data (both in hard copies as well as by e-mail) to the respective
Regional Office of MoEF, the respective Zonal Office of CPCB and the SPCB.

atement for each financial year ending 31st March in Form-V as is mandated to be
tate Pollution Control Board as prescribed under the
sequently, shall also be put on the website of the
ditions and shall also be sent to the respective

papers widely circulated in the region

XLIX

LI

The environmental st

submitted by the project praponent to the concerned S

LIV Environment (Protection) Rules, 1986, as amended sub

company along with the status of compliance of EC con

Regional Offices of MoEF by e-nail.

This EC is issued subject to the condition that the implementation of EMP, remediation plan and Natural and
an will he completed during the period for which the Bank Guarantee is given,

Y Community Resource Pl . !
otherwise the BG should be suilably extended up to implementation of EMP.

/-Aﬂ i
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4. The environmental clearance is being Issued without prejudice Lo the action initiated under EP Act or any
court case pending in the court of law and It does not mean that
envirommnental laws in the past and whatever declsion under EP
the project proponent. Hence this clearance does not give immu

against him, if any or action Initlated under EP Act.

5. In case of submission

En

conditions stipulated are not implemented to t
other administrative reason.

7. Validity of Environment Clearance; The environmental

Notification, 2006, and amendments by MoEF&CC Notific

8. In case of any deviation or alteration i
clearance, a fresh reference should be m

imy

9. The above sti

Po
Ac

10
Be

project proponent has not violated any
Act or of the Hon’ble court will be bin ing on
nity to the project proponent in the case filed

of false document and non-compliance of stipulated conditions, Authority/
vironment Department will revoke or suspend the Environmen
initiate appropriate legal action under Environmental Protection

6. The Environment department reserves the rllgllht to add any stringent condition or to revoke the clearance if
e satisfaction of the department or for that matter, for any

t clearance withoul any Intimation and
Act, 1986,

clearance accorded shall be valid as per EIA
ation dated 29th April, 2015. ,

n the project proposed from those submitted to this department for
ade to the department to assess the ade

posed and to incorporate additional environmental protection measures required, {f any.

. An

ulations would be enforced among others under the Water (Prevention and Control of
llution) Act, 1974, the Air (Prevention and, Control of Pollution) Act, 1981, the Environment (P
t, 1986 and rules there under, Hazardous Wastes (Mana
amendments, the public Liability Insurance Act,

ational Green Tribunal (Western Zone
, Opposite Council Hall, Pune, if preferred,

within 30 days as prescribed under Section 16 of the National Green Tribunal Act, 2010.

Copy to:

© 0 N U W=

T T = T S S S
U WN =S

- SHRI JOHNY JOSEPH, CHAIRMAN-SEIAA

. SHRI UMAKANT DANGAT, CHAIRMAN-SEAC-I
- SHRI M.M.ADTANI, CHAIRMAN-SEAC-1I

.- SHRIANIL .D. KALE. CHAIRMAN SEAC-11I

. SECRETARY MOEF & CC

- IA- DIVISION MOEF & CC

- MEMBER SECRETARY MAHARASHTRA POLLUTION CONTROL BOARD MUMBAI
. REGIONAL OFFICE MOEF & CC NAGPUR
. MUNICIPAL COMMISSIONER PUNE

. MUNICIPAL COMMISSIONER SATARA
. REGIONAL OFFICE MPCB PUNE s
- REGIONAL OFFICE MIDC PUNE

. MAHARASHTRA STATE ELECTRICITY DISTRIBUTION CO. LTD

.- COLLECTOR OFFICE PUNE
. COLLECTOR OFFICE SATARA
. COLLECTOR OFFICE SOLAPUR

—

il i A

2

<

Shri. Anil Diggikar (Membher Secretary SEIAA)

quacy of the condition(s)

rotection)
gement and Handling) Rules, 1989 and its
1991 and its amendments.

y appeal against this Environment clearance shall lie with the N
nch, Pune),New Administrative Building, 1stFloor, D-, Win
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" EXHBIT - "g" 192

e MAHARASHTRA PO
prove fz‘&mgﬁ‘fgg&’- Sion- Matunga Scheme Road No. 8,
P ‘24041532!2402406& RIS 00, Cine Planet Cinema, Near Sion Circle,
B : 124023516 i e lon (E), Mumbli'4°°°22 e
Emall : jdwater @mpcb.gov.in '
VisitAt : https/mpch.gov.in R
" Infrastructure [RedLS1 Date30/ 122020
Consent order Na: Format1.0/BOKD (WPC)/UAN-089338/COICC- 2012-0013 s\

LLUTION CONTROL BOARD |
: taru Point, 3rd & 4th floor, (ol

Yo, o hodnlhdsieg
M's. Ellora Bulldwell Pvt. Ltd.
Gat No. 669 Plot A, Moshi Alandi Road,
. Off. Pune Nashik Highway,
 Taluka : Havell Dist: Pune.

,‘Subﬁ - Consent to Operate (part-l) for Construction of Residential and é,ommo ' ject

. lsgranted under Red category.

Ref: 1. Your Application vide UAN No. 093338 dt. 01/10/2020. : %

" 2! Consent to Establish granted vide no. Formati .ozaouo(wpcyu\uQ Q192/CE/CC-
72005000740 dt. 26/05/2020 o 2

3. Environment Clearance granted vide m.SElAA-EC-OOOOOO%Z?Q\ 1/12/2018.

. For Consent (o Operate (par-)) with Construction of Residential;a S Commercial Project is granted
~ under Orange category under Section 26 of the Water (Preventi ontrol of Poilution) Act, 1974
_ * & under Section 21 of the Air (Prevention & Control of Pollutiog) Act, 1981 and Authorization under

" Rule 5 of the Hazardous and Other Wastes (M & TM) Ry 016 Is considered and the consent is
' hereby granted subject to the following terms and condlllops and as detalled in the schedule 1, I, Il

& [V annexed to this order: \\.
1. Consent o Operate (Part-) s granted f oo aHlor2021
2. The proposed capkal investment of@;‘@n is Rs.84.53 Cr.
sl (As parCJ\ cqtﬁcate submitted ect proponent)
ThaComent o Operale (PQd-' 'gﬁthd Construction of Residential and Commercial Projects

named as M/s. Ellora Bull SNBvt Ltd. Gat No. 669 Plot A, Moshi Alandl Road, Off. Pune
Nashlk Highway, Talu Dist: Pune.for total plot area 46,614 Sqm & construction

completed BUA 34,1 26.‘3'%1 out of total construction BUA 1,18,314.69 Sqm as per EC dt.
'&‘Q And services and As per Architect certificate submitted by Project

31/12/2019, including
proponent. .

9, Condltlo&matef P&CP), 1974 Act for discharge of effluent:

. |8 D@'ﬁ' Permitted quantity of | Standards to | Disposal
No. | =\~ discharge (CMD) be achieved
1. | Trade effluent NIL NA NA ;
2. | Domestic effluent 650 As per 60% should be reused & | “°

; Schedule -1 recycled and remaining | |

should be discharged in |
municipal sewer *

| 4. Conditio Alr (P& CP) Act, 1981 for air emissions:
Sr. Description of stack/ Capacity Number Of Standards to be
i No. source : Stack athieved

LAN 099338 Pagel ofé %

Kindly verif.y Maharashtra Pollution Control Board's document on Blockchain by scanning the QR code.
https:/lblockcham.ecmpcb.lnldocs/070b9fa4be051 875cfad4d261d9de4d0247514c961 0c89a59233ea8909d12f1d
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5. Conditions under Solid Waste Management Rules, 2016:

Sr.

no, | TYPe Of Waste | Quantity & UOM | Treatment Disposal

1 - | Wet garbage 1788.50 Kg/Day | Organics waste Used as Manure

' : Converter with

composting facility /
Biogas digester with
composting facility

2 . | Dry garbage 766.50 Kg/Day - Segregate and Hand

: overfo Local Body
for recycling
3. | STP sludge 50.175 STP Used as manure
.. | Kgiday

’ N
This consent is issued subject to an order passed or may be passed by @NGT ;
court case Vide NO. QA No, 54/2020.

Conditions under Hazardous and Other Wastes (M & TM) Rules, 201 %a ent and
disposal of hazardous waste; NIL.

8. The Board reserves the right to review, amend, suspend, revoke etc. t gsent and the same
should be binding on the industry. :

9. This consent should not be construed as exemption from obtain;

ssary NOC/permission

from any other Government authoritles. - , ﬂQ\ : s
10. Project Proponent shall comply the Construction and 0@ Waste Management Rules,
2016 which s notified by Ministry of Environment, Forest a limate Change dtd.29/03/2016.

11.Project Proponent shall submit an affidavit ig Boa[ds*prescribed format within 15 days

_fegarding the complianca of conditions of E@G%Q‘earance and CloE.
12. Project Proponent shall install online mon a%‘y; ems for BOD, TSS and flow at the outiet

of STP, : b L,
13. Project Proponent shall Operate a nic waste digester with composting facility
. - or Biogas digester with composting faglity: : : :

14.The appiicant should comply witbuthd conditions stpulated in Environmental Clearance
Obtained from SEIAA, Envir y riment, Govemment of Maharashtra, dtd. 31/12/2019
for total plot area 48,6148% | Construction BUA 1,18,314.69 sqm.

k'\b(‘) For and on behalf éf the &

Racsived Consent fee of -
. 051 Amo RS ansaction. No Date Drawn O
11 1,00,000/- AXSK202750026008 01/10/202 Axis Bank

2 1 1,00,000/- NEFT 03/12/2020 | Online
Copyto:

1. Regional Offcer, MPCB, Pune and Sub-Regional Offcer, MPCB, Pimparf Chinchwad
they are directed to ensure the compliance of the consent conditions. =
~ 2. Chief Accounts Officer, MPCB, Mumbal, el

N

 UAN®SRS Pagelolt

i i i : ' ing the QR code.
Kindly verify Maharashtra Pollution Control Board's document on Blockchain by scanning
https://blockchain.ecmpcb.in/docs/070b9fadbec51875cfad4d261d9de4d0247514c9610c89a59233ea8909d12f1d
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0 ) ':ﬂi‘ R

i |
e : Scheduled !
‘ : i
Terms & condltions for compliance of Water Pollution Control:
1) AJ As per your application, you have installed of Sewage Treatment Plants (STP) with the
design capacity of 665.0 CMD e

i
e

_ B] The Applicant shall operate the effluent treatment plant (STP) to treat the sewage 80 a8 {0
achieve the following standards prescribed by the Board or under EP Act, 1986 and Rules
~ made there under from time to time, whichever is stringent. ; e

1. [pH “[Botween 65100.0
2. | Total Suspended Solids Not more than |20 mgh.
- [3.".| BOD 3 Days 27.degree C. Not more than A0mgh.- .-
- |4 | Chemical oxygen Demand Not to more than . 50 mgh. é
sl & AN N s Notmora than Tsmol. ANY
| 6 | NTotal ~ |Notmorethan 10,ma\G
[ 72 | Fecal Coliform MPN/100 MI- . | Less than JOONY -
~ C) The treated effluent shall be 60% recycled for secondary % ch as toilet flushing,
air conditioning, firefighting, on land for gardening etc and ajn hg ghall‘_be dischargedjn’

.-to the municipal sewerage system.

- D] Project propanent shall operate STP for five ye: u%m date of obtaining occupation
" . The Board reserves its rights to review plans, Speqﬁ% or other data relating to plant setup
" for the treatment of walerworks for the purificalion Thereof & the system for the disposal of
sewage or trade effluent or in connectio R4 grant of any consent conditions. The
. Applicant should obtain prior consent of 16 take steps to establish the unit or establish
_any treatment and disposal system @9@% oradditionthereto . :

2) The industry should énsure rolg pollution control system or its parts after expiry of
_ its expected fife as defined by 'Qf ctlirer so as to ensure the compliance of standards and
- safety of the operation thereo ; ( 2
' 3) The Appiicant shal \:Q the provisions of the Water (Prevention & Control of
~ * Poliution) Act, 1974 nded, by installing water meters and other provisions as. -

-egntahedhmesapb V - e

vy
Ry
A

§r. Fu@dformm consumed Water consumption ’
0. ol &% : quantity (CMD)
EFaR é@esﬁc purpose 722.21

4) The plicant shall provide Specific Water Pollution control system as per the conditions Lo
- if"o{E?Ad.1985andmlamadothammderﬁunti 8 fo time. A%

UAN 099338 Fage J ol 6

Kindly verify Maharashtra Pollution Control Board's document on Blockchain by scanning the QR code.
https://blockchain.ecmpcb.in/docs/070b9fa4bec51875cfad4d261d9de4d0247514c961 0c89a59233ea8909d12f1d
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Schedule-l
Terms & conditions for compllance g- f Alr Pollution Control:

1. As per your application, you have provided the Alr pollution control (APC)system
and also erectad following stack (s) and to observe the following fuel pattern-

Sr.  Stack APC Height Type Of Quantity UOM S% S0;

No. Attached To System in Mtrs. Fuel

(240 KVA) - | enclosure

FAbove roof of the bullding In which ft1s Installed.

system, 80 as to achieve the level of pollutants to the following standards.

2. The applicant should operate and maintain above mentlohﬁd‘a"lr polluﬁoz control

Particulate mattar | Not to exceed [150 mg/Nm>. {z_}
3. The Applicant should obtain necessary prior permission for providi itlonal control

nsent, if due to any
, angeof any control

equipment with necessary specifications and operation thereof or a eq‘ r rep|apement
alteration well before its life come to an end or erection of new p&ig?o control equipment.
technological improvement or otherwise such variation (incl ch

- equipment, other in whole or in part is necessary). K e

The Board reserves its rights to vary all or any of the conditha 5

 Mis. Ellora Buildwil — UAN 099338 : Prged ol

i [ i ! in by scanning the QR code.
Kindly verify Maharashtra Pollution Control Board's document on Blockchain
https://blogkchafi’rltecmpcb.inldocsIO70b9fa4bec51 875cfad4d261d9de4d0247514c961 0¢89a59233ea8909d12f1d
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Kindly verify Maharashtra Pollution Control Board's document on Blockchain by scanning the QR code.
https://blockchain.ecmpcb.in/docs/070b9fadbec51875cfad4d261d9de4d0247514c9610c89a59233ea8909d12f1d
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General Conditions:

The following genaral conditions shal

(Ma_nagement) Rules, 2018.

4) Vehicles
should conform to applicable air and
during non-peak hours,

S) Conditions for D.G, Set
a) Noise from the D.G. Set should

treating the room acoustically,

hired for bri

average.

d) Industry should make efforts to

€) Installation of DG Set m
manufacturer,

followed in consultation wit

i

D.G. Set.
) The applica
limit f

6) Solid Wa
shall comipl

7) Affidayi

of the consent conditions the draft ca

- of the explry of the consent.

M/, Ellora Bualldwell -

3) Drainage system shall be provided for collection of sewage effiuents. Terminal manholes shall
Provided at the end of the collection sysiem with arrangement for measuring the flow. No
$ewage shall be admitted in the Pipes/sewers downstream of the terminal manholes. No sewage
shall find its way other than in designed and provided collection system.
inging construction material to the site should be in good ition and

b) Industry should provide acoustic enclosure for control of noi )
acoustic treatment of the room should be designed for mini
for meeting the ambient noise standards, whichever is on
muffler with insertion loss of 25 d8 (A) shall also be provide:
loss will be done at different points at 0.5 meters,f %
c) The industry shall take adequate measur
sources within the premises in respect of noj *3}@3; than 55 dB(A) during day time and
45 dB(A) during the night time. Day timé
time s reckoned between 10 p.mto 6 }ﬁ\l\

premises, within ambient noise re%?

f) A propér routine and pra\i‘eqﬁvs.maimenance procedure for DG set should be set and - |
| With {fie DG manufacturer which would help to prevent noise levels
of DG set from deteriofatirig with use. -
9) D.G. Set shall be operatedonly in case of power failure.
h) - The applicant spoﬁldfnot Cause any nuisance in the suounding area due to operation of

all Comply with the nolification of MOEF dated 17.05.2002 regarding noise
sets run with diesel. i
applicant shall provide onsite municipal solid waste processing system' & .
ith Solid Waste Management Rules, 2016 & E-Waste (M) Rules, 2016, »
rtaking in respect of no change in the status of consent conditions and compliance

8) The treated sewage shall be disinfecied using suitable disinfection method,

9) The fim shall submit to this office, the 30th day of Seplember every year, the environment
statement report for the financial year ending 318t march in the prescribed Form-V as per the
provision of rule 14 of the Environmental (Protection) Second Amended rule 1992

: 10) The 'appllcn'nt make an application for renewal of consent at least 60 days before the date

Schedulev

i apply as per the type of the Industry.

1)’ The applicant shall provide facllity for collection of samples of sewage effluents, air emissions
and hazardous waste to the Board stalf af the ferminal or des| ated points and shall
Board for the servicas rendered in this behalf. it periaipy

2) The firm shal siriclly comply. with the Water (P&CP) Act, 1974, A (PECF) Act1981 and
environmental protection Act 1986 and Solid Wast

e Management Rules, 2016 and E-Waste

noise emission standards and should be ted only

%osure or-by

coustic enclosure/
B (A) insertion loss or

ide. A suitable exhaust
measurement of insertion

be controlled by providing an

o@ stic enclosure/room and then

({
orwtontrol of noise levels from its own

oned between 6 a.m. to 10 p.m and night

enls by proper sitting and control measures.

r%%awninoisa level due to DG set, outside industrial
ictly’ In compliance with recommendations of DG Set 5

n be downloaded from the official web site of the MPCB,

P

Pageéol 6

i i trol
Kindly verify Maharashtra Pollution Con
https://blogkchain.ecmpcb.inIdocle?Obgfa4bec

i ing the QR code.
d's document on Blockchain by scanning
Sa%?gcfad4d261 d9de4d0247514c9610c89a59233ea8909d12f1d
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-

- 4, Gonditions under Air (P& CP).Act, 1981 for alr emlssions:

Phone : 24010437/24020781

#1 Kalpataru Point, 3rd & 4th fiaor,
M Slon- Matunga S8cheme Road No. 8,

124037124124036273
Fax @ 24D44892/24024068 Opp. Cine Planat Cligma, Near Slon Circle,
24023516 . Sion (E), Mumbal - 400022
——Emat——jdwater@mpctrgov.m
VisitAt & hitp/mpcb.govin
Infestuctyro/RedLS! N Data 2970572020,
] At ai . mat1. . UAN-079 JE/CC- . A
Consent arder No: Forma ( 192/CE/C 2005600740

To,

Mis, Ellora Buildwe)l Pvt. Ltd,

‘GatNo. §6Y, Plot a, Mosh] Alandl Road,
Q. Pune Nashik Highway, Pune- 412105
Taluka- Havell, Dist Pune,

Sub: Consent to Establish for Construction of Resldential & eomm@;elopmant

Y

2. Minutes of 14* Consent Commitiee meeting held on 06/03/2Q2 Qb

Projects granted under Red Category.
Rel: 1. Your Application vide UAN No. -0000079192 Dated: 268/08/20

For; Consent'to Establish for Construction of Residential & Comm RY'
Section 25.of the Water (Prevention & Control-of Pollution). Act, {074&

(Prevention & Control of Pollution)-Act, 1981 arid Authorizall
Other Wastes (M & TM) Rules, 2016 is considered and th

%, _
1. The consent is granted for a period up to cum%%sgﬁ g of the project or of 5 years whichever
1 o

- Is earlier. N,
2. The proposed capital investment cf{ @%t 5.R8.131.00 Cr.
{As per C.A cartificate submitted byjproject proponerit)

The Consent to Establishr is v
Project nanied-as M/s. Ellaraf
Pune Nashik Highway, Pungs ]
Sqnt:ard Proposed total g _s}? ion built up area 11,8314.69 Sqm, a

57

including utilities and. sergiceSyas per Commencement Certificate issued

g’lhl uhdér Rule § of the Hazardous and
. 4 ofisefit is hereby granited subject to the
following terms and conditions and as detalled in !hg»s 1&ula b, I, 1l &IV annexed to this order:

g@:ns‘_tmcﬁon of Residential & Commercial Development
wall Pvt. Ltd, Gat No. 669, Plot-a, Moshi Alandi Road, OQ.
5, Taluka- Haveli, Dist Pune, for total plot area of 46,614.00

S

Dévelopment project under
under Section 21 of the. Air

s per EC dt. 31/12/2019.
by local body.

8, Conditionsuhder, Water (P&CP), 1974 Act for discharge of effluerit:

Al ™\

Tse. m | Permitted quanfity of | Standards to. | Disposal

I No. | h | discharge-(CMD) be achleved ..

11, [Trade - NIL NA — [NA B

2. | Domestic effluent | 650.00 As. per 60% should beé reused &

_ ' Schedule - recycled and remaining
should be discharged In
municipal sewér

De ntion O a apa » @ andadarad 0D
D O ‘ o <. (]

1. | DG Set _ K 62.5 KVA 1 As Per Schedule-l|
2. | DG Set 140 KVA 1 As Per Schedulé -]l
3. | DG Set 200 KVA As Per Schedule -l

WI;,JEMn Billdwell Pyvt. L4d- ' UAN079192 Page Jofé
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agement Rufes, 2046

5. Conditions under Solld Waste Man
| Quantity sUOM | Troatment plsposal
“Wet-garbage 17768.50 Kg/0ay Orgamcswaste‘ Used as Manure:
! ) ‘Gonverter with
composting facility
1 Biogas-digester
with composting
I facllity _
|Drygarbage | s6E0Kgoey |~ oagaleandfiaid_
6. Condtions under Hazardous and Other- Wastes (M & T™) Rules, 2 y re

- disposal of hazardous waste; NIL. o
7. The -B@drd'reservasithe fight to.review, amend, suspend, revoke € uﬂqﬁ chnsentandthe same

Should be binding on the industry. N
' gy ecessary NOGipermission

8, 'Tﬁls&onsentshould notbe construedas exemption from;
from any other Government authorities. Q‘m
9, Project Proponent shall comply the Construction anq‘flezm ‘r'%on-Waste Managemenl_Rules.
~ 2046whichis notified by Ministry of Enviranment, twe}5 “and Climate Change did.29/03/2016.
10. Project Proponent shall submit an -affidavit 1% yarli's prescribed format within 15 days
fegarding the compliance.of mﬁdﬂjbns.-oggz@é warance @nd G 10 E.
11. Project Proponenit shall-ingtall online mof lq\gh ystems for BOD, TSS and flow at the outlet

of STP. ;
12: F'-r.'oje‘ct I?roponent sfiall, provide Q&i‘c asla digester with composting faclity or Blagas
digester with composting:facllity, '
ns sfipulated in Environmental Clearance

13, The applicant should y
Obidined from SEIAA, EpVY nt. Department, Goyemment of M‘aharasht‘ra.dt./31l1.zl2019

for total plot-area 46,694.00% }qm.and {otal construction BUA 1,18;314.69 Sam.

-

mply, with+the conditlo

' ;-«e_hglf'pft'ha L . (
Litfon Control Board ‘

g
v
%‘%\5\& | E R

‘Recalved Gonsent foa.of —
-Sr. No. amount (Rs.) Tranacton .No.”'
2.62,000/- UTIBR52019093D00362’506

. Drawn ON

_ Date . g
30/0912019 1 AxisBank

Copylo: ’
MPCB, Pune and sub-Regional Officer, MPCB, Pune-ll = They aré

1. Regional Officer, IV
directed to ensure t_h‘e‘compllance of the consent conditions.

2. Chief Accounts- Qfficer, MPCB, Mumbai.
3. GC de_‘sk-'fnr'_recwd-.&webslte updating purposes-

UAN 1919 Page2 016

Mh, l;umnﬂmwalm,ua




1) . AJAsperyourapplication, you.have pronosed to Install of Sewage Treatmont Plants (STP)

‘

* with thé design capacity of 6556.00 CMD'

B] The Applicantshall aperate the efluent treatnient plant (STP) o treat the sewage $6 s o
achlevethe following standards prescribed by the Board or under EP Act, 1986 and Rulés
- made there under from time to time, whichever is stringent.

1. _{pH Between 6.510 9.0
| 2__| Total Suspended Solids Not more than 20 mgfl.
3. | BOD 3 Days 27 degres C Not more than 10 migh. _+,
4. | Chemieal oxygen Deémand Not'to more than 50 mg/l, -
| (COD) €
|5 | NH4N ‘Not more than 5mglif
_.[€. ]NTotal T Not more than <0, g™
|27. | Fecal Coliform MPN/{OOMI [ Léss than N[ 100,

- ©) The treated effluent shall be 60% recycled for secondary
alf conditioning, firefighting, on land:for gardening etc agg:

- . lothe‘municipal sewerage system. oy Q’\\ ]

" B} Project proponent shall operate STP for five yea(s. f [ dhe-date of ‘obtalning occupation

cartificate. i

The:Board reserves its.fights to review plans, Specffitations or otlier data relating to plant setup

for the:treatment of waterworks for the purificdfiofherecf & the system for the disposal of

..sewage or frade effluefit r in _connecﬁon%\hi £he grant of any consent conditions. The

eﬁaﬁf‘e totake stepsito establish the-unit or establish

Yaxfen

Applicant should obtaln:prior.consent ut{% l Siopetoalsl
sion or addition thereto

M '
vgg;o\ such as toilet flushing,
A

any treatment and disposal system of

2) The.industry should ensure repl%?;geh}.of pollution control system or its parts after expiry of
. its.expected life as defined by jpanufacturer so as o ensure the compliance of standards and
- safety of the: operation ther f%

3) The Applicant shall “Coffpin th the provisions -of the Water (Prevention & Control of
Pollution) Act,. 1974 &pdes*amiended, by installing water meters and other provisions-as
;

contained in:the sdidact:

Sr. 'ﬁo‘% ‘for water consumed Witer consumption
no. Sh_{ % quantity' (CMD)
[1X\Boestic:pupose - 722.21

4) The A‘;}:l'lcant shall ptovide Specific Water-Pollutlon control system as per the conditions
:of EP*Act, 1986 and tule: made ther under from time to time.

Mis. Etlof Bulldweli Pve. Lid ‘ UAN 079192 Pige 3 of6

ning shall be discharged in.

5;]10



1. As 'p’ar your application, you have profosed to Install the: Alr paifution controt
(ARC)system and also proposed to eract foilowing ‘stack (sj-and to. obsarve the .
follawing-fuel patterns o

APC Height ~ Type.Of Quantity. -~ UOM %
System in Mtrs.” Fuel- '

Sr.
N.

Stack
Attached To

A.

1. DG'Set "Acoustic 55 , ) e
(625KVA) |endosure | 290 | HSD LR
2, DGSet | Acoustic e ; : = |-
(140 KVA) | enclosure | o HSD : LWH';}\
3 DGSet [Acousfic | 4y - o ol B
(200 KVA) | enclosure 00 HED #@\ ;
, . . . s
* Above roof of:the bullding In:-which it is Installed. \:b
2. The applicant should opérate-and maintain above-thentj 'r‘gi%r poliutioncontrol
_system, so:as to achieve the level-of poliutants to tha-:foléqa g .atar_u'(ards.
[Particulate matter | Nottoexceed [ 150" rﬁsﬁﬁﬁ _ ' ]

3. The Applicant should obtain necessary prior pertt ':?aﬂffor providing, additional. control

equipment with necessary specifisations and operatio rhereof or alteration or replacement
alteration well before its life come to an en terection of new pollution cantrol equipment.
The Board:reserves its rights 1o vary e o,r%a Y.ofthe candition in the conserit, if due to'any
technological Impmvement'uroihewds variation'(including the change:of-any confrol

equipment, other in whole.or in p_arftf}x )

'. P . - ‘ P "‘:
M. Ellora Bulldwell Bvt. Ltd UAN 079192 p PHESEE »
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Schadula-!l[
‘Details of Bank Guarantees
['Sr.”] censent AmtofBG . | Submisslo TPurpose of BG | Complfance | Vaiidity
{ No. |.(Cto EIOR) | Imposed n Period Perlod Datp
{ |Consent to|Rs. 10 lakh 15 Days Towards Upto ‘Upfo.
Establish Compliance of | Commissloning ‘Commissloning
EC and consent | of the project | of the project
-condiflons.

* My Etiops Bulldweit Pt, Ltd UAN 079192 Page5of6
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Géneral Corditions:
"The following general conditions shall apply as per the type of the Industry,

1) The applicant shall provide facfiity for-collection of gamples of sewage effluents,.alr emissions
and hazardous waste 1o the Board staff at the tetminal or designated points and shall pay to the
Boatd fof the services rendered in this behalf. i

2) The firm shall striclly comply with the ‘Waler (P&CP) Act, 1974, Alr (P&CF) Act,1981 and
environmental protection Act 1986 and ‘Solid: Waste Management Rules, 2016 and E-Wasle
(Management) Rules, 2016.

3) Drainage. system shall ba provided for collection of sewage efflyents. Terminzl manholes.ehall
be provided at the end. of the collectlon system.with arrangement for measuringtithe flow. No
sewage shall be admiitted in the pipes/sewers downstieam of the terminal mankiol} {N&sevaage
shall find its way other than In.designed and provided collection system. o N

4) Vehicles hired for bringing construction. material lo the site should be in ndition and
shiould conform to applicablé alr and noise emission standards and ﬁ?.bf perated only
during non-peak hours. X %

5) Conditions for D.G. Set @

ow

a) Noise from the D.G. Set.should be controlled by providin ustic ‘enclosure. or by
treating the room acoustically. ) Vi}z

b) Industry should provide :acoustic enclosure for control3hpbise. The acoustic enclosure/

‘acoustic treatment of the room should be deslgne .:fo@% Yium 25 dB (A) insertion loss.or

for meeting the amblent noise standards, whichefier isxofi higher side. A suitable exhaust

muffler with Insertion loss of 25dB (A} shall also, e%foylded. The measurament of insertion

loss will be done at different points af 0'.55 mit‘ 4from acoustic-enclosure/room and then

. ‘average. . ) .
) The industry shall. take adequate ,,3‘*&4 for control of riojse levels from ts own
sources within the prémises In respectolndiss ‘o less than 55 dB(A) during. day time:and

'%i %feckoned between 6 a:m. to 10 pim-and night

.45-dB{A) during the. night time. D2
tiime 15 reckonéd between 10.paps{o-g a.n. N

d) Industry should make eﬁomﬁ% ng down nolsg level due'to DG set, outside industrial
premises, withiivambienl qﬁi e fequirements by proper sitting-and control measures.

e) Installation of NG Set 4 sbae strictly In compliance with recommendations of DG Set

manufacturer. o % _

f) A proper routine afd enfive maintenance procedure for DG set should be set and

" followed in:consyltatic withthe: DG manufacturer which would-help fa prevent nolse levels

- of DG set frongc e% jorating with use.

.g) D.G. Set shallbg I%raled only In case of power fallure..

h) The ap ] ,'éhonld not cause any nuisance in the surrounding: area due:-to. operation of

D.G. Se
enerator, sets-run with diesel. , .
6) ‘Solid '_ The applicant shall provide onsite municipal solid waste' processing system. &
shall comply with Solid Waste Management Rules, 2016 & E-Waste:(M) Rules, 2016:

7). Affidavit undertaking in respect of ho change in the status of consent tonditions and compliance

of the.consent conditions the dreft can be dowriloaded from the official web ske of the MPCB.
8) Theireated'sewage shall be disinfected using sujtable-disinfection method o
9) The firm-shall :submjt; to this office, the 30th day of September every year, the environment

staternent report for the-financlal year ending a1st‘march In the prescribed Form-V as per-the.

provision of rule 14 of the Environmental (Protection) Second Amanded rule 1992

n Consent to Operate from Maharashtra Pollution
iing of the project’ :

10) ‘The applicant shall obt:
Control Board before con

.

M/s. Eliori Bulldwell Pvt. Ltd VAN 079192 Pagebof6

)} T%é‘- lzég?l{é%ﬂ shall comply with the noflfication of MOEF'dat'e‘d 17.05:2002 regarding noise:
& e a °
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VAKALATNAMA

BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
WESTERN ZONE, BENCH PUNE

Original Application No. § ¢ /2020

Shashikant Vithal Kamble -- Applicant

V/s.
Pimpti Chinchwad Municipal -- Respondents
Corporation — Pimpri -411018

I Makatand NiKem, Jeint crby Enginect inhabitant

of the Pimpri Chinchwad Municipal Corporation in the said matter hereby

appoint Adv.Pratik Gawade to appear and act for me and on behalf of Pimpri

Chinchwad Municipal Corporation as my Advocate in the said matter.

g
Witness my hand this 21" dayof SC{DVM&" 2021

Witness

&M
A

OCATE

Building Pefission Dept
PCMC, Pimbri, Pune-18

Filed in Court on




